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1-9-98 
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Heard Mr P.K. Goswami, learned 

counsel for the applicant.. The 

application is admitted. Mr Goswami 

prays for an interim order. Dr Y.K. 

Phukan, learned Sr. Government 

Advocate, Assam, submits that he has no 

instructions today. Accordingly we 

adjourn the case till tomorrow to 

enable Mr Phukan to receive 

instruct ions. 

( I  

Member 
	 Vice-Chairman 

is 

Heard kr. P.K.GOSwami learned Sr. 

Advocate 	 learned  

counsel and a?s r.Y.K,P*tkafl, learned 

Government Advoca\ASSam for the 

respondents. 
Contd/- 
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Order of the Tribunaf 

Heard. Mr.P.K.,Goswami, 1arnedSr., 

Advocate and Mr.B.K.Shana :apearing on 

eha1f of the applicant and Pr.Y.K.Phukan 

1 earned Sr • Government Advoca9e Assam 
for 	respondents. 

Mr.P.K,Goswami prays for an interim 

order to. st4y the order of suspension 

dated, 29-8--98. We granted tine, t, 

Dr.y.K.Phukan,. Government Advpcate, Assarn 

to receive instruction6.To-day Dr,Phukan 

informs that he has not -. receike ny 
I instuction;as copy of the a4iication 
wa not available ith the Government. 

Issue notice to show cauwhy 

the interim order 	2shal 

not be. granted. Notice is re+rnable by 
7 days. Meanwhile,the order q ,  f suspension 

dated 29-8-98(Annexure II) sba11 remain 

suspended until futher orders. 
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Heard Mr,S.Sarma iearneccounse2 
aPpearing on behalf:of the apliant 
and Dr , Y.}ç,phukan 1  learned Sr.Governrnent 
Advocate, Assam for the resndents. 

Written statement has been filed. 
Mr.S.Sarrna learned counsel fr the'/f 
prays for 2 weeks time to file rejoinder 
If,so adviseL. Prayer is al1oied. 

Dr.Phukari prays for 2 weeks 
 time  file 

for filing objection against the interim 
order. 

Ljt on 211o98 for ordFs. The 
interim order dated 11-9-9 ha1 

b 
continue until further order' 
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V 	
21.10.98 	. 	 Dr. 	Y.K.Phuka, 	leaVrñd: 

Sr Govt Advocate, Assam submits 

that in the facts and circumstances 

of the case stay order dated 

11.9.98 should not contjne. 

	

1 	
V 	 However, 	if 	the 	Tribunal 	is 

	

/ 	 inclined to continue. the stay V 	

order, 	the matter 	should 	he 

disposed of as early as possible 

V 	

V 	
We have heard Dr..K.phuk 

V. 	
learned 	G.A., 	Assath 	Mr.. A.k. 

.. 	

.. 	 Choudhury, learned -Addi. VC.GS .C. 
• 	

V 	
and 	Mr. 	B.K.Sharma 	appearihg 

on 	behalf 	of 	the 	applicant. 	V 

We agree with  

	

the 	submission 	
V 

	

• V 	
- 	 •V 	

of 	Dr. 	Phukan. 	V According.y 

we fix the batter for hearjn 

V 	 . 	 . 	 on 	5.11.1998. 	Mr. 	B.K.Sharma 

prays for two days  time •to 

filerejoinder. Dr. Phukan does not 

- 	 •opose the prayr of Mr. VSharma. 	
V 

• 	

• 	
Rejoinder may be fi.ledVby 23r 
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 October, 1998 by giving copie; 

	

• 	

V 	
Ofl the other sides. 	. 	 . . V 	 • 	 •, 	 • 	
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V 	
V 	

• 	 j8 adjou 	
: 	

V•V -
99 

81 
AA 

Vice—cha4jan 

	

pg 	 . 	 • 

V 	
V 	

27.1.99 	Case Is a ready for hrin Listfqr 

•hea ing on 5.4.99 	 . 
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i4iO9 	The case is ready for 

List for h 	on 1.oe'e earing  
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Member 	 Vice Chairman 

	

• 	 .. 6.7.99.- 	Let thjscase be 11sted for hearing 

	

on  24.8 • 99. 	 t 
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- 	 3Ô 9 99 	Ms M 	Das, 	larned Government 

	

Lt)1 	. 	. 	'- S. ' 	 - 	-.__-,.,,- 	
S.. 	
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• ' __-,-2_. 	. . . 	. 	Advocate, 	Assam has 	placed 	t,: rder 
I (,0J 	 :-: 	•- :i\1O.FRE.64/.94/161 dated •8..3.1'999. pomoting 

'he applicant to officiate as Depu-y 

	

• 	 . 	 . 	 .. 	 . 	 S. 	 ,.. -. ,. .. Lonservator of Forests. As per the order, 
.5 	 the. applicant, on promotion, has . been 

	

under the' dispbs,al of N.0 	Hills 

	

-. 	 - 	 - 	S.. 	•.. 	 S 	 - 	. 
Autonomous 	Council 	for 	posting 	as 

	

- . .. 	..- .• 	- 	
. 	 . Divisional Forest Officer, 	Consolidation 

Divisi;on, 	HaflOng relieving Shri M.E. 
S 

Alam, 	Dviional 	Forest Officer, 	FRS 
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W 	have. perud - t'h'., order dated 

8 3 1999 This order itself, indicates that 

the order oif susrpension of the applicant 
• 	 S 	

S 	.has.been revoked. Ms also submit's that the 
S 	 • 

disciplinary........ 
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30.9.99 

disciplinary 	proceeding 	initiated 

against the applicant has since been 

dropped. 

In view of the above the 

application has become infructuous. 

Accordingly the application is 

dismissed as infructuous. 

4-" 	G~L,j 
Member 	 Vice-Chairman 

-; 	

e 

•  

n km 

AQ--- 



/ 


